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RE. REPORT OF BACKWARD
CLASSES COMMISSION

s wyare fag weaq (wiae) :
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MR. SPEAKER: One by one.
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(Interruptions)

MR. SPEAKER: I am giving you
some observations. If you allow me
to do it, I will do it,

I have received nofices of Adjourn-
ment Motion from Sarvashri Jaipal
Singh Kashyap, R. N. Rakesh, Ram
Vilas Paswan, Harish Kumar Gang-
war, A. Neelalohithadasan Nadar,
Harikesh Bahaduyr and T. S. Negi re-
garding Government's failure to pre-
sent to the House the Report of the
Backward Classes Commission and to
implement its recommendations.

While I am unable to give my con-
sent to the matter being raised by
way of Adjournment Motion, I would
like to mention that in accordance
with Article 340 of the Constitution
“the President shall cause a copy of
the report...... to be laid before
each House of Parliament, " No time
limit has been specified in the consti-
tution.

This matter has been raised by
Members earlier also. On 25th August
when the matter wag raised by Shri
Mani Ram Bagri in the House, I had
observeq that I would look into it.

As the Report of the Commission is
understood to be already with the
Gwermnt. I hope the Government
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would respond to the wishes of the
Memberg ang do the needful.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You are expressing your
hope.

MR. SPEAKER: I cannot direct,

Now, Shri P. Venkatasubbaiah. Let
him speak.

U® wAWA wrew ¢ TR A O
i’lﬂ'?f et mWﬁm g#azs
g afl gad |
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AT §, el gAAT ARY F @ Ar
gF |
THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, the Com-
mission’s report is in the hands of the
Government, as you have observed.
The various recommendations are
being scruiinised and wherever com-
ments are required, they are being
called for, Sir, I may tell you on be-
half of the Government that the Re-
port will be placed on the Table of
the House as immediately as it is pos-
sible for us.

(Interruptions) **

MR. SPEAKER: Nothing to be re-
corded without my permission.

(Interruptions) **
MR. SPEAKER: I have not allowed
anybody so far.
(Interruptions) **

ofl waw fagrdr woRdy : wsaw
RgRA, AW SqAEAT FT AWA § |
(wawerer) ..

** Not recorded.
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SHRI P. VENKATASUBBAIAH:
It is not the intention of the Govern-
ment to .lout the Constitution, I have
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stated, after you, Sir, have made your
observations that it is not our inten-
tion to avold or to evade placing the
Commission’s recommendations before
the House. But before the Commis-
sion’s recommendations are placed,
Government would like to place a
comprehensive report based on the re-
commendations made by the Commis-
glon, We have been taking steps ex-
peditiously.... (Interrup’ions) and 1
have told.... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE:

Why is this being made a  prestige
issue?
SHRI P. VENKATASUBBAIAH:

Government will try its best to place
it on the Table of the House, during
this session ..... (Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
We want a firm commitment. If there
are any practical difficullies, we can
understand, (Interruptions)

SHRI P. VENKATASUBBAIAH:
I may once again assure Shri Vaj-
payee and other hon. Members that
what I have said is that during this
session, Government is taking all steps
to place on the Table of the House. I
will further agd that Government will
place the Report on the Table of this
House during this session,

12,10 hrs,
RE. ADJOURNMENT MOTIONS
ETC.

SHRI INDRAJIT GUPTA (Basir-
hat): You are familiar with Chandi-
garh 1 think, more than any of us. It
is a Union Territory. It does not come
under the State Governments either of
Punjab or Haryana, Yesterday you
ust have seen in the papers that the
police of this Union Territory, apart
from brutally making a lathi charge
««+. (Interruptions)



